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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT NEW DELHI

MEMORANDUM OF APPLICATION/APPEAL
Original Application No 807 of 2022

(Under Section18(1) read with Sections 14,15,16 & 17 of National Green
Tribunal Act,2010) IA No 23 of 2023

Rejoinder to the reply filed by Deputy Commissioner Una HP
Respondent No 2 to the application

IN THE MATTER OF:

Bhavak Parasher ... Applicant Versus
Smt. Indu Walia & others ..., Respondent
INDEX
Sr. | Particulars of Documents ANX | Page
No No.
1 | Rejoinder to the reply filed by Deputy commissioner | . 18
Una (R-2 )with affidavit
2 | Letter dated 23-02-23 regarding sale of property in | 1 7
violation of para 8.37of HP Land records.
3 | Letter dated 18-07-19 with statement of R-1 dt 15-|2 2«?
07-19
Through self Appellant

ROOPNAGAR DATED P2 —23~Z23



451

BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT NEW DELHI

MEMORANDUM OF APPLICATION/APPEAL

(Under Section18(1) read with Sections 14,15,16 & 17 of National
GreenTribunal Act,2010)

IA No 23 of 2023
Original Application No 807 of 2022

IN THE MATTER OF:
BhavakParasher ... Applicant
Versus

Smt. InduWalia & others ... Respondent

Rejoinder to the reply filed by Deputy Commissioner Una HP
Respondent No 2 to the application (Under Section18 (1) read
with Sections 14,15,16 & 17 of National Green Tribunal
Act,2010)

MAY IT PLEASE YOUR LORDSHIP:
REBUTAL REPLY TO THE FACTS :

1. POINT No 1 :- It is true that no plotting was made but still undivided
properties in violation of para 8.37 of HP Land records Manual is being done
repeatedly. A writ petition is HP HC is pending in which R-1 party. And
another letter Dated 28-07-22 & 23—02—23 to Applicant is under investigation
and not replied for the sale of undivided sale of plot. (ANX 1)

2. Needs no rebuttal.

3. Land in Malahat Nager is out of context and rest is same mentioned as para
No.1

4. Ever since first complaint on 13-03-19 no survey /detailed report on land in
question was conducted. Bulldozers‘/ JCB’s kept on leveling the hilltops by

uprooting the trees but forest department took action on receipt of complaint
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on 29-04-22. almost after 3 years, that too by most manageable juniormost
officer of forest department. Equal penalty of 25,000/- to each of 4 parties
(all allies of R-1) was a show business.

Para No 5 to 8 Needs no rebuttal

Para No 9-- R-2 felt the need of inquiry by SDO(civil) & DFO only after
receiving Notice from applicant was another act of formal face saving act. In
fact there is no report available as yet even after many reminders.

Para No 10- R-2 may please be show on record any document showing survey
conducted regarding leveling hill tops, even patwari report is solely based on
statement dated 15-07-19 of Smt. Indu Walia R-1 (ANX 2).

Para no 11 is due to the efforts done by applicant and HPRERA admitted R-1
having grossly violated HPRERA rules. No action was taken by DC una R-2,
being custodian of 55 hectares of permanent pasture and the same being at the
risk of environmental degradation. R-2 being custodian of Dist. Una failed
miserably to save damage caused to environment by the act of R-1.

. Para No 12 mentions of hectic movement of documents from

DC una to other related departments only after getting notice

from applicant regarding complaint to NGT. DC R-2 depended

on the reply submitted by R-1 on 6-07-20. No survey/

physical verification of allegations levied by applicant were

done. In fact all possible help by administration was extended
through their junior officials to execute entire plan of R-1 and

caused un reversible damage to environment/ecology of area.
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In the last three lines R-2 admitted of having formed committee and
its report on_15-05-22 and found cut & fill work of hills done in private

land, Recent HP HC double bench order 13.1.2023 in CWPIL NO 13/2021

Kusum Bali v/s Stare of HP has taken serious note of Cut & fill work in HP

REBUTAL — REPLY TO THE GROUNDS OF COMPLAINT.

1.

1-5 it is clear admission of fact that JCB & POKLAND machines were
seen leveling the hills. When letter dated 17-12-22 to R-2 from SADA
admits the site in question has not been approved for construction of
project, then why cut & fill work of hills at such a mass scale was
allowed to cortinued. while inspection on 15-12-22 by R-2 the fact of
only “LAND DEVELOPMENT/LEVELLING WORK WAS BEING
CARRIED OUT AT THE SITE” was admitted. Quantum of cﬁt & fill
work has not been investigated. The fact remains proved that 20 plots
have been sold from the same land. And permission for another 110
plots for construction have been sought from HPRERA.
Administration is willfully keeping its eyes closed and helping R-1 to
damage further environment of further area comprising of 55 hectares
of permanent pasture under the ownership of Govt.

Para 6-9 is nothing but passing its responsibility to forest department.

R-2 had full liberty of collecting these forest related details from forest

department and replied.

. /é//wp a A /@W

Applicant
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Bhavak Parasher Date -22-03-23
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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT NEW
DELHI

MEMORANDUM OF APPLICATION/APPEAL
(Under Section18(1) read with Section 14,15,16&17 of National Green

Tribunal Act,2010)
In the matter of: 0.A807/2023
Bhavak Parasher Petitioner
Vs.
Indu Walia and others Respondents
AFFIDAVIT

I, Bhavak Parashar son of Mr. Gajanand Parashar, resident of Village
Narain Niwas VPO Ambota Tehsil Amb, District Una, Himachal Pradesh
Presently at House No. 506, Gaini Zail Singh Nagar, Rupnagar, do hereby
solemnly affirm as under:-

1. That I am the petitioner in the above noted matter and as such am well
conversant with the facts of the case. Hence I am competent to swear
this affidavit.

2. That I have read and understand the contents of the accompanying
Rejoinder to the reply of Respondent No.2, Deputy Commissioner
having understood the contents therefore I say that the facts stated

therein are true to my knowledge has been concealed there from.

3. That the Annexure are true copies of the respective originals.

[\ Bt St

Deponent
\\_\,%" \ Verification:-
(_),4
M Verified at Ropar on 23 March 2023 that the content of my above
affidavit is true and correct to the bes ofm}y knq.w&edge and belief.
L s Identified™

TN OT - Afttested\ a

Deponent

Notary Govt. of India

Rupnagar (P, )”7
\ no
. \J\\ ”Z\")
'




: Office of the Registrar-cum-Deputy Commissioner Una
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faga: Request to order cancellation of Intakal of Vasika No. 1317/2021 as
it is done in violation of para 8.37 of HP land records Manual.
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